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HOUSING AND URBAN DI!VELOP-
MENT be pleMeQ to state: 

(a) whether it i, a fact that Govern· 
ment are considering the question of ear· 
markinll 50 per cent of the housing dew:· 
lopment funds in the Fourth Plan for 
rural housing projects; and 

(b) if so, the details thereof 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 

AND URBAN DEVELOPMENT (SHRl PA-
RIMAL GHOSH) : (a) and (b). During the 
meeting of the Consultative Committee of 
Parliament attached to this Department, 
held at Bangalore in June, 1970, a suases-
tion was made that about SO% of the total 
funds provided for Housing and Urban 
Development in tho Fourth Plan should 
be utilised for rural housin I. No decision 
has yet been taken on this suggestion, 
which is under consideration in consulta-
tion with the State Governments wbo are 
primarily concerned with the matter. 

Abol1tlon of Sales Tn on Articles 
Imported by Publ\c Sector 

Asencles 

131. SHRI V. NARASlMHA RAO : 
SHRl G. VENKATASWAMY : 

Will the Minister of FINANCE be 
pleased to state: 

{a} whether Government are contemp-
lating to waive Sales-tBlt in Bengal on im-
ports channelised to distributors throllSh 
the public sector importinll allencies; 

(b) if so, tbe broad outlines of Ihis 
new move; 

(c) whether Government have reques· 
ted the State Governments of Maharash-
tra. Tamil Nadu and West Benllal to abs-
tain from imposing Sales tax on lloods sup-
plied to established importers who can 
obtain their supplies from the Stall apn-
eic'; and 

(d) if so, the reactions of these Stale 
Governments in rellard thereto 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHII.l VlDYA 
CHARAN SHmLA) : (a) to (c). Levy 
of Sales tall i. pneral1y a SIIte subject 
un'der the Constitution. Elemption, if 
any, from Sales Tu bas to be sranted by 
the appropriate State Government. Tho 
Central Government bave not addresaed 
tho Governments of West Benpl. Tamil 
Nadu and Maharasbtra in this respect. 

(d) Does not arise. 

Exc:is. duty on Polytbylene '''l1li 
132. SHRI V. NARASIMHA RAO : 

SHRI M. SUDARSANAM : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether the AU India Plastics 
Manufacturers Association has urged Go. 
vemment to abolish tbe excise duty on 
Polythylene Films al it has tbrown out of 
gear a larae number of smaU units pro-
ducinll lay-fiat tublnll; and 

(b) if BO, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRl VIDYA 
CHARAN SHUKLA): (a) Yes, Sir. 

(b) The Polythlene lay llat tubinlll, 
ibeets, shcetinlll and films have since been 
eKempted from payment of duty with 
.lIect from 17.7.1970. 
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